
1

BEFORE THE NOTARY
GOVERNMENT OF INDIA

Before the Hon'ble National GreenTribunal

Eastern ZoneBench, Kolkata

07
MAR

2028

Original Application No. 03/2026/EZ

in the matter of:

Khardah Jugberia Debrupayan

NagarCultural Association.

-Versus

The State ofWest Bengal & Others.

...Applicant

Respondents

Response / Reply by the Respondent No. 4, Panihati Municipality

I. Shrikanta Roy, son of Late Dhiren Chandra Roy, aged about 61 years, by

faith- Hindu, by occupation -Service in Panihati Municipality as Executive

Officer, by Nationality Indian, residing at Deshbandhupally, P.O. Naihati, P.S.

Naihati, District North 24-Parganas, Pin- 743165, do hereby solemnly affirm

and say as follows:
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1. That I am working as Executive Oficer since 27th November, 2025 of

Panihati Municipality and as such I came toknow the facts and circumstances

the instant case. Upon proper enquiry from the department from which the

instant application arises, I prepared a report with the help of the other

concerned staff and sent to the Learned Advocate for filling reply to the

original application in view of the order of the Hon'ble Tribunal dated

16.01.2026. I have been also duly authorised to affirm this affidaviton behalf

of the Panihati Municipality and Iam competent to do so.

2. That a copy of an order dated 16.01.2026 of the Hon'ble Tribunal was

placed before me passed in O.A. No. 03/EZ/2026. After going through the

order and necessary documents annexed in the original application,I collected

the necessary instruction and reports with regard to allegations made by the

said applicant and understood the contents of the instant issue. Immediately

thereafter I talk with my office regarding the subject issue of the instant case,

so that I can deal with and prepare this response in compliance ofsolemn order

dated 16.01.2026. After collecting the copy of the Original Application, I

proceed with the instant case upon discussion with the concerned department

and Chairmanofthe Panihati Municipality and an inspection was made at the

site in presence of the responsible officers.
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3. That this affidavit is filed in compliance to the solemn order dated

16.01.2026 passed by the Hon'ble National Green Tribunal, Eastern Zone

Bench, Kolkata. Isubmit that there is no intentional latchesand negligence on

acerene
the part of the Municipality to discharge all duties in aeeoFding with law.

4. That incompliance of the order dated 16.01.2026, I prepared a report for

disposal of the said application.Upon inspection ofthe site situated at Mouza

Bodai, JL. No. 27, P.S. Khardah (at present Ghola), District North 24

Parganas, the trenching ground of the Panihati Municipality under

construction/preparation with my officers, it was found that there was a small

heap ofgarbage. It is near Kalyani Expressway.

5.That seeing the situation Idirected the concerned department of the Panihati

Municipality to take immediate step to clean the trenching ground and in view

of that the Panihati Municipality has taken all steps to clean the trenching

ground. During that process Icame to learn that the entire land is in the name

of Bilkanda I Gram Panchayat, P.0. Jugberia, North 24-Parganas, Pin- 700

110.As such now the land belongs to the Respondent No. 5. That the under

construction /preparation of trenching ground is yet to be demarcated by the

B.L. & L.R.O., Barrackpore. who has already been requested to demarcate the

same. Since demarcation has ng t aplgtèd, land details cannot be

furnished, copy of lette t datèd 20!2.2025\ vide Memo No.

SRNMENS

R No.2962
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PM/Gen/Misc/2025-26/541 addressed to B.L. & L.R.., Barrackpore-II is

enclosed hereof for your kind perusal.

Photographs of the present situations of the trenching ground are annexed

herewith and marked by the Letter- “A".

6.That there is a proposal for relinquishment of the land in question between

the Bilkanda- I, Gram Panchayat and the Panihati Municipality. The

Municipality shall make a covered garbage trenching ground in proper

scientific way (as per Solid Waste ManagementRule, 2016)where no one will

be affected and it is also the practical issues that paucity of land, the garbage

dumping is a big issue in an around Panihati Municipal area.

7.That the statements made in paragraph No. 1to 6 are true to my knowledge,

some statements made in those paragraph derived from records which I verify

belief to be true and rest are my humble submission before the Hon'ble

Tribunal.

�AR
B.N. SIL

WDIA

R.No.-2262

BarracKpore
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Deponent

Identified by me and prepared in my office

SOLEMNLY AFF�MED Advocate

DECLAREDBEF(RIME Enroll. No.WB/25 1/1983

ON.J.JR- 026
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Signature

/L.T.l.
of

Executant

(s)

In the Court of d.oe tahioe asr Tleuro ,aote� ohe 1areh
Ref: ina Alico
Gase- Suit No.

U/s.

Petitioner / Complainant / Plaintiff /

VERSUS
Appellarnt / Claimant

OppositeParty Accused/

Defendant/ Respondent

As.N)..ks.lk.h..I14. .the Petitioner / Complt /

Plaintiff /Appellant /Claimant / Opposite party IAccused / Defendent IRespondent in the

above noted case / suit, do hereby appoint the undermentioned advocates I pleaders to

a� and conduct the above case and he / they shall do all necessary acts or the pupose

on my /ourbehalf and I /Wedo hereby also authorise him /them to withdraw from or to

deposit in Court the money which may be necessary in the case & to file withdraw paper

in connection to on my /our behalf and to file petition for compromise there in and |We
do hereby agree to rectify all acts done by him /them as if these are done by me /us/and

I/We shall be bound to pay his / their fees and on my l our failure to do so he /they willbe

adsolved from the responsibility of appearing and acting in the court on my /our behalf

And in witness where of IWedo hereby hereunto set and subscribe my / our hands on

this the.. 91h...day of......seo.
...20...5...........

NO

1. SHREE.

2. SHREE.

3. SHREE.

MEMBER

BARRACKPORE BAR ASSoCIATION

SHREE
5. SHREE.

6. SHREE.
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Memo No :PM/Genl/Misc/2025-26/541

Ofice�

neMunicipal Councillory of

Puihati
Panifati, Nth 24 Parganas, Pin-700114

Wcbsite-vww.panihatirunicipalíty.in

E-nail -ranibatimunjeipalityayain.co.in

Phone: 2553-2909; 2563-4457; Fax: 033-2553-1487

Date: 2612.2025

TO

The BL&LRO, Barrackpore -l

95, Barrackpore Tiunk Road, Panihati,

Koikata 700053

Sub: Demarcation of land Used for SWM by the Panihati Munícipality.

It is already underhis knowledge that land isexchangedbetweanthe Panihati Municipality and Bilkanda TPanchayat under

the Barrackpore- i Dev. Block. it is also under his knowledge that land of Bilkanda -IPanchayatis exchanged that is to be

used for Solid Waste Management (SWM)project and also that the saíd land has been developing by filing Earth and others

but developingthe same and boundary wall cannot possibly be done without demarcation causing hereby retardation in

work in the said project.

Needlessto say, since it isa govt. project with the help of statutory bodiesnamefy Municipslity ad Panchayat, the said land

is required to be demarcated at oncefor keeping continued the project workwhich is ofthe high-level priority.

Under the circumstances stated above,he is te request to demarcatethe land in question at your. earliest convenience. Land

details wili be sent sharp.

A iineof canfirnaion as to the scheduleof demarcation is hiçhly solicited.

Thanking you,

Yours faithfujiy

�hairman

Panihat Municipaity

Memo No :PM/Genl/Misc/2025-26/541/13)
Date: 26122025

Copy forwarded for information to the: TAR
1.

Executive Engincer, Central Division, SM Sector, KMDA.

3.

2, BDO, Barrackpore - it De, Block.

Pradhan, Bilkanda-1 He/she is reqyested to remain presentturnng thedmprcation programme as schedtued as

and when communicated later,

OF
IN

ENT
O Chairmun

Panihati Municipality
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Google

� GPS Map Camera

Badai, West Bengal, India

Pc4ftph, Debrupayan Nagar, Badaí, West Bengal 700113,

India

Lat 22.706298° Long 88.424699

Friday, 06/03/2026 04:20 PM GMT 405:30
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